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12-04-2022  

The learned counsel of the accused/petitioner 

is present.  

  The bail application vide petition No.506/2022 

dated 01-04-2022 filed by the accused/petitioner Sri 

Haradhan Saha u/s 438 of CrPC for granting pre-arrest bail 

to him in connection with Dhekiajuli PS Case No.96/2022 

corresponding to GR Case No. 552/2022 U/s 420/379 of 

IPC is taken up as the case diary as called for is received 

on today. 

Heard from the both sides on the instant 

petition. 

Also perused the instant bail petition. In the 

instant bail petition, the learned advocate of the 

accused/petitioner has submitted that the 

accused/petitioner is innocent and has never committed 

the offence as alleged in the FIR. 

 Perused the case diary. The prosecution story 

in brief is as follows that on 07-03-2022 the informant Sri 

Hemanta Nath (ASI) of Singri Out Post lodged an FIR 

before the Dhekiajuli Police Station stating inter-alia that 

on 05-03-2022 morning at 11-30 a.m. he received a secret 

information that in the fertilizer shop of one Sri Haradhan 

Saha situated at Singri Bazar he unlawfully without any 
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document kept 45 bags of Urea (Fertilizer) which were 

allotted for the poor cultivator by the Government and the 

said Urea were kept for selling at higher price in the 

market. On getting information the informant along with 

Bhargab Borbora (SI) and staff reached at the Fertilizer 

shop of Haradhan Saha at Singri Bazar and  on search, he 

got 445 bags of Urea (Fertilizer) and he asked to produce 

the essential documents but the said Haadhan Saha had 

produced the documents of 400 bags Urea only and he 

could not produce the documents of remaining 45 bags of 

Urea and also he was unable to produce appropriate 

reasons for which the informant doubted that the 45 bags 

of Urea were unlawfully stocked by him and the same were 

collected from the Fertilizer dealer of one Sri Utpal Mandal 

by committing theft.   

After receiving the ejahar, the O/C of Dhekiajuli 

Police Station registered a case as Dhekiajuli PS Case 

No.96/2022 U/s 420/379 of IPC and started investigation 

thereof. Now, apprehending arrest in connection with this 

case, the accused/petitioner has filed the instant petition 

u/s 438 of CrPC seeking pre-arrest bail. 

On perusal of the case diary it appears that 

investigation of this case is pending at the last stage. 

Further perusal of the case diary and the documents 

submitted along with the instant petition, I have found that 

there is no sufficient incriminating materials against the 

accused/petitioner Sri Haradhan Saha. At this stage, if the 

accused /petitioner is allowed to go on pre-arrest bail, the 
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process of investigation will be not hampered in any 

manner.  

Considering all these, I deem it fit to grant the pre-

arrest bail of the accused / petitioner. Accordingly, pre-

arrest bail petition of the accused /petitioner Sri Haradhan 

Saha is allowed.  

 Accordingly, the O/C of Dhekiajuli Police Station is 

directed to release the accused/petitioner Sri Haradhan 

Saha in the event of his arrest in connection with the case 

after obtaining bail bond of Rs.10,000/- (Rupees Ten 

Thousand) only with one surety of like amount, satisfaction 

to him on the conditions that : (i) the accused/petitioner 

shall surrender before the O/C of the concerned Police 

Station within seven days ; (ii) the accused/petitioner shall 

make himself available for interrogation by the 

investigating officer as and when required ; (iii) the 

accused/petitioner shall not hamper the investigation or 

tamper with the evidence of the case and (iv) he shall not 

directly or indirectly make any inducement or threat or 

promise to any person acquainted with the facts of the 

case so as to dissuade him/her from disclosing such facts 

to the court or to the investigating officer. The 

accused/petitioner is directed to appear before the 

investigating officer within seven days from today.  

Inform the O/C of the concerned Police Station.  

  Send back the case diary accordingly. 

  Misc. Crl (Bail) case is disposed of.  

12-04-2022 
Contd…  

Misc. Crl (Bail)  CASE NO. 128 OF 2022 


